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Bansagar Agreement, 1973 on Some 

River 

1753. SHRIMATI KAMLA SINHA; Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) whether it is a fact that an agreement 
known as Bansagar Agreement was signed in 
1973 between Uttar Pradesh, Bihar and 
Madhya Pradesh for equitable sharing of 
water from the Sone river system; 

(b) whether it is also a fact that the terms 
of this agreement ire being violated by Uttar 
Pradesh and Madhya Pradesh by the 
diversion of Sone river water to hydel 
projects;  and 

(c) if so, what steps Government would 
Sake to ensure an equitable water supply to 
Bihar? 

THE MINISTER OF WATER RESO-
URCES (SHRI VIDYACHARAN SHUK-
LA): (a) to (c) Yes, Sir. Trie Clause 9 of 
Banasgar Agreement states that as the 
hydrology of river Sone and its trimutaries is 
not well established and as Ganga Waters are 
abundantly available for .utilisation by by lift, 
a special River Commission may be set up for 
a study of Sone river and drawing up a 
comprehensive plan for the region taking into 
account any re-adjustment in he use of water 
considered necessary by the States. 
Accordingly, Sone River Commission was set 
up. It submitted the revised assessment of 
available waters. During intervening period, 
different uses have emerged, which were not 
consider earlier. Keeping this in view, a 
meeting of Chief Minister of Bihar, Madhya 
Pradesh and Uttar Pradesh was marginal    re-
adjustment   of    water   uses, 

 


